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Affidavit 1o be Fuenished by the candidate alongwith Noemination Paper
Before the Retrining Officer

For electian to., ARIN..._.. .(aame of the Houses
le‘l’l m-b m L‘i'{)Cumﬂtuencvam il e £ bt ay
ww,h ..nui rig’m‘cm' Lads . . Hazaxs
?/.l .;_\Jtp’{; - NCArE, rosidei of) W W ..... (mention fuill postal sddress), o wamdidoie ai o abnive
em do hereby solemnly affirm and siate on cath as under:- '

e nu:t whichever is not spplicahle)

,\h |! lam a condidate set up by _,,_ﬂlf,. seemem e unE OF the political pa.rty § ¢ am contesting g an

Independent candidane,
i2) Details of PAN and status ofrling of Income tax return :
S 'No. [Names Permanent The financial year for [ Tolal income |
Account Number | which the last shown In Income
{PAN) Income-tax return has | Tax Return { in
SEEERES e L been filed | Rupees)
I Self et (e »40
1. Spouse- ¥ i 1 1
(3.  |Dependentl 2 g TR
.. Dependent 2 . ., ,
5. Dependent 3 ..., x : ]
L w

(3} The following case(s) is/ are pending against me in which cognizance has been taken by the conri:-

8. iﬂfﬁ:nﬂ: Description
Ma.

{8) | The details of cases where the court has taken | udflafucar 4tar A4 Cags ‘"fﬂ 7 é;;r_“ﬁ_; |
@ ofer

cognizance, Sections of the Act and description
of the offence for which cognizance taken :

k (b) | Name of the coun, Case No. and Date of order | Jof olad ‘Fdh-ipm
| taking cognizance :

]T:E,i Dietails of Appeal (s) | Application(s) for revision
| (it any) filed against the above onder(s) -

—

4. Cases in which | have been convicted by & court of law(other those referved 1o in Furm 215}

:ia} Thie details of cases, Sections nhh,.; N TF TR STy
Act and description of the offence fo

which conwvicted

I

[

) . | Name of the Court(sl Case Mo, ard e
|

! | Dateis) of order(s) .

STeTRN a._&
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1A That | give hecin bebew e details of o aasets (mevable and iomovable cie) of mysel..

mw spouse and all dependents:

A Detaily of movable assets ;
Mg "

I, Assets in joint name indicatng the extent of joint ownership will also have to be given

2 In case of de
Mume of Banh

iyTrivestment, the detals including Serial Number, Amount, Diate of Depesit, the Schene
Imstitutzom and Branch sre w be given

i, Walue of Bonds/Share/Denentures s per the current market value in Stock Exchange in respect ot listel
companies snd as per books in case of pon- iistéd companies should be given.

1, Dependent’, here means 4 person, substantially dependent on the income of the candidate.

3 Details including amaunt is 1o be given separately in respect of each investment )

S, Descriptiod - « Self Spouse Dependent-1 | Dependent-2 | Dependent-3 |
M | £ . - . —l |
ri'l Cashin hand ™ 100 000 wl) (1) wild g My
. i R I
(] | Details of Deposits in Bank 3 | CRT VTDHANM [CadAnd Bk |
i accounts (FDRs, Term Deposits  |p1 ARpaL. a8 B
! and all other types of Deposits 1 wwr“&
[ ircluding saving accounis), - &t um He Ma - 31251304 |
| | Doposits with Finsnclal 2lCedad faklp SR ‘
Institutions, Non Banking ; i |
| | Financial Companies and mrmr ;!Et '%'E"?"mw ; |
| Cooperative societies and the & phpee Tk |
. amount in each such deposit 3 W = |
{iii} | Details of investment in Bonds, s ! |
| Debentures/shares and units in et ST ' £ ' !
companies/Mutual Funds and |
others and the amount. !
{iv} | Details of investment in NS5,  3[4RT Ul
Postal Savings, Insurance Policies |RE- [, 0hooo
and investment in any Financial  |[Pewne. Paid) | FoD " " ' I
! Instrument in Post office or L-'U!'I.LI-MII-IIJ !I |
Insurance Company and the * " le S i '
|__ wmount |
| 1¥) | Personal loans/advance given o rﬁ.‘h.l v dha, |
| any person or entity including Calls vieslls b i I ; |
| | firm, Company, Trust etc. and [T T L i J |
| other receivables from dehrors 5, o, 000 !
| _jand the amount, e B ity - B |
"{51) | Mostar Vehiches/Aircrafis/ Ceasplo HaDT t ! |
| Yachts/Ships (details of Make, @~ 7. 00,080 = 2 | T | h .
l Registration No. etc, Year of 1 |
| | Purchase and amount ) : . . _]_._ e
vt | Jewelry, bullion and valusble [l Piasa) |old vie—bed | , 5
! | thing (give details of weight and  |*>iftd S E‘F ':;.Bf' ) ] ; ! !
| value) - K- 1,5 oo =% 1. i
i e 12 e | Slve vt
g$ Gap, | e i




?' 0 Ay orher 28sets such 5 value of

'}! { Zlaims/interest

1 (.i].. | Caross Total value =
1 . P
3. Iretails of Immovable assets;

[s.
M

-

{Mete: 1. Properties in joint ownership indicating the cxtent of joint ownership vill also have w be indical

=

LTE

2 . Ench land ar building or apartment should be mentioned separatelv in this format, )

i_ﬂem-ipﬁun

Self

Spouse e

(i)

Locations)
| Survey number(s)

S

#f

kgt

Wal

Avea (Total messurement in
acres)

Dty

L]

e

Whether inherited properly
{ Yes or NO)

nyall

“Date of purchase in case of self
acquired property

|

Cost of Land {in case of
purchase)at the time of
purchase

Any Investment on the land by

way of development,
| construction ete.

Approximate Current market
value

(i)

Location(s)
Survey number(s)

Area (Total measufement in
aq. fi.)

Whether inherited property
(Yes or MO

' | Date of purchase in case of sclf

scquired property

Cost of Land (in case of
purchase) at the time of
purchase

Any Investment on the land by
way of development,
construction elc,

fe

| Approximate Current market
value :

L

i)

Commereial Buildings
{including apartments)
-Locarion(s)

-Survey numban(s)

r t

fr

Built up Arca (Total
| measurement in sq. fl.)

Rl
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e mr—=Tm

I -
F - - .
| 1beme of purchase in case of sof

[ awTitired properts

| *
|

U ot of property (in cuse of
pr rehase) at the time of
o "whase

Ay Investment on Lhe
| pevperty by wiy of

| development, construction eic,
Approximate Current market

L S

(iv}

Apannients,)
-Location(s)
| - Survey number{s)

Residential Buildings (including

| Area (Total meassurement in
s fi)

Built up Area (Tatal
measurement insq. #.)

(Ll

Whether inherited property
{Yes or NO)

Daste of purchase in case of self
| Bcquired property

Cost of property (in case of
purchaze) at the time of
| purchase

Any Investment on the land by
way of development,
construction ele,

LA

A

Approximate Current market
villue

¥)

Others (such as interest in
property)

f I

| (¥)
|

Total of Current Market
Value of (i) to (v} above

(6} Tgive herein below the details of liabilities’ dues to public financial institutions and government :-
(Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

| 8,
| M

Dese ription

Sell

Spouse(s)

Dependent-1

Dependent-2 | Dependent-3 ':

[ ()

i Lovan or dues to Bank/Financial

1]}
‘MName qum%: or Fl

| Amount outstanding

| Muture of loan

| Loan or duies o any

| individuals/ Entity other than
mentioned in (i) above,
Name(sy =

MAmount outstanding

Hature u‘F lomn

wan

(neff W

| |

TSy wed £



[ Ay oiher linbility

" Grand total of Habilitics K

(i)

--L -

Ceovei wment Dues:
Dues (e departments dealing
with government
accopimodation

Dues to departments dealing
whith supply of water W

Dues to departments dealing
with supply of electricity "

Dues to departments dealing
with supply of
telephones/mobiles

Dues to departments dealing g
with government transport
(including aircrafis and
lelicopters)

" [ncome Tax Dues \

Wealth Tax Ducs

Service Tax Dues -
Municipal /Property Tax Dues i

Sales Tax Dues

Any other dues

CGrand total of all Govt. dues 7

(7) Details of profession or occupation:

8. Self.. gwtdice
b. Spouse ., Hete e

(8) My educational qualification is as under: T.4, (T & Eallege b, W )

(Give details of highest School / University education with full form of the certificate/ diploma/ degree course)
(Name of the School /College/ University and the vear in which the course was completed.)

{%). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. Name of the candidate Sh/SquA ]
Sasld Guyslas Heaguy
2. | Full postal address Uit Raw pey Fawle, popt- b CHas Dok
3. | Number and Name of the conatituency and e Kugluom Q4tas.
Slate / . I
3. | Name of the Political party which set up the Qv
candidate (otherwise write ‘[ndependent") ST
4. | (a) Number of cases in which conviction order el 2
passed (other than those referred to in Form 26) g e 19T
5

a%iéﬁ%t 55)]



i

| (v, Teial number o I.LI'IIJIHLI casss where the
e §5) hawve taken cophizane

Tparar

| (a) Candidate

e

3

Fap whuh ltasl

M)

LEE

R B 0 RO .

Ineume Tan Retun liled _l_

=

| (b} Sponse: : ; .
.| {e) Dependents ' ) |
L&, _ Details of Asscts and Liabilities in rupees

Deseription

I'-'lov:ibh

lmnnvnlﬂt

Self

H2S uke

Spouse

-}

Tai00

faal)

) Kot "-Iﬂ-l ﬁh-

| Xi) | Purchase Price and
Development Cost of

Immovable Property
{Total Value)
Approximate Current
Market Price of L \ : " i
Assei (Total Valuz)
Liabilities i % " " "
(i) Government

dues (Total)

(i) Loans from Bank,
Financial Instituttons and
| others (Total)

. | Highest educational qualification: Ta (A Callege , [Lisaf, Mﬂq}

{Give details of School / University education with full form of the certifcate) diplomal degree
course) (MName of the School /Colleges University and the year in which the course was completed.)

(i)

Wi - il i

VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and comrect 10 the
best of my  knowledpe and belicf, no part of it is false and nothing material has been concealed there from. | further
declare that

{a) there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above;

i1 L iy spouse, oF m}'-dcpcrldmls iy not have any asset or lability, other than those mantioned in fems 5 and 6
howe
"
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Nate: 1 Affidavit snould be filed lntest by 3.0 M on the last date of filing nominations.
Z Affidavit suould be sworn before an Lath Commissioner or Mugistrate of the First Class o tefone & TS
Public,
1 Al columns should be filled up and 1 column 1o be left blank. IF there is no infarmation to furnish i respied ol
any item, either “Nil" or “Not a.plicable”, as the case may he, should be mentioned
4 The affidavit should he either Iyped or written legibly and neatl.
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